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to the competent martial law autho-
rity or something like that—that
is the language.

This, I think, dispels any idea that
the Government’s approach has been
only legalistic and not extra-legalistic.
That is in answer to Shri Nath Pai’s
contention that 'my presence here
shows that the Government has been
thinking only in legalistic terms.

Shri Nath Pai: I said your presence
was only a confirmation of that atti-
tude.

Shri A. K. Sen: I hope now that it
is quite a confirmation of the contrary
after I have given all the facts.

1 think what the Prime Minister
thought was that since the matter was
s0 closely connected with the evidence,
a criminal case and various other
things, and since I had done this from
the very start—not that the Prime
Minister could not have done it much
better, he would have done it much
better—possibly it would be better if
he left it to me. There is no intention
on his part to escape responsibility.
And I think it will be nice if some of
us relieve him from time to time on
some of these matters. (Interruption).

Shri Jaipal Singh: This refers to
what I said by way of intervention. I
have no doubt whatever that my young
friend has done his job much better
than the Prime Minister would ever
have done it.

Shri A. K. Sen: I am deeply obliged
10 Shri Jaipal Singh....

Mr. Deputy-Speaker: Most of the
time the hon. Member remained ab-
sent.

Shri A. K. Sen: I am deeply obliged
to Shri Jaipal Singh who has always
been generous to me.

Shri A. C. Guha: He is making
amends for the protest, he made
-earlier.

Shri A. K. Sen: Let us hope and we
-firmly resolve that our efforts will be
crowned with success. As 1 said, in
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this matter, the goodwill and the una-
nimous support of the House is a great
asset. Let this House not think on
divided lines on matters like this
which are matters of national con-
cern.

Mr. Deputy-Speaker: The discussion
is over; let us take up the next item.

15.12 hrs.

MOTION RE: TENTH REPORT OF
THE UNION PUBLIC SERVICE
COMMISSION

The Minister of State in the Ministry
of Home Affairs (Shri Datar): Sir, 1
beg to move—

“That this House takes note of
the Tenth Report of the Union
Public Service Commission for the
period 1st April, 1959 to 3lst
March, 1960, together with the
Government Mem:randum there-
on, laid on the Table of the House
on the 21st December, 1960.”

Sir, this is the tenth report of the
Union Public Service Commission. We
received this report on the 9th Octo-
ber, 1960. Copies were thereafter pre-
pared ang translations also were duly
placed before this House, I may also
point out that there was one instance
out of a large number of cases that
had been referred to the Union Public
Service Commission in which Govern=-
ment considered it advisable to depart
from their advice.

According to the provisions of the
Constitution, whenever the advice of
the Commission is departed from a
memorandum has also to be submit-
ted, That has been done only in one
case and the whole report is now
before the House for debate.

So far as the general provisions of
the report are concerned, I may point
out that the nature of the complaints
that were being made formerly against
Government has disappeared to a large
extent, Year to year certain com-
plaints were being addressed against
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Government. But in view of the fact
that Government have been taking
care to see that the recommendations
or the advice tendered by the Com-
mission are generally accepted....

Shri Braj Raj Singh
Generally!

{Firozabad):

Shri Datar: Naturally, generally. If
in one case we depart from the advice
it is generally and n-t always. There-
fore, Government have always been
very careful to see that all the com-
plaints are duly respected and, where-
ever necessary, they are completely
attended to.

It is for this purpose that I wish to
bring under review a few of the points
that the Union Public Service Commis-
sion have made in their report. They
have started with the guestion of
accommodation, So far as accommo- -
dation of the U P.S.C. is concerned, two
points may be noted, Additional
accommodation for its work is being
provided and the work is under con-
struct' on. The U.P.S.C. have also de-
sired that there ought to be a big exa-
mination hall for holding various exa-
minations at Delhi. That question also
is under the consideration of the
W.H.S. Min'stry.

The next point that the Commission
have made is with regard to the
exemption of certain posts from the
purview of the Commission, That has
been done with their consent. They
have pointed out how in respect of the
numerous examinations they have to
hold, naturally a lot of time has to be
taken up and considerable arrange-
ments have to be made by them,

With regard to pnly one point, bear-
ing rn the resul‘s of the direct exami-
nations, I should point out that the
position so far as the recruitment of
Scheduled Castes and Scheduled
Tribes is concerned. it has improved to
a certain extent. Year after year, as
you are aware, ei‘her on the debate
relating to the U.P.S.C. report or the

report of the Commissioner for Sche-
duled Castes and Scheduled Tribes, it
was often contended that the intake
was rather too low. For tha. purpase
certain suggestions have been made.
One of the steps that the Government
of India have taken was to have the
selected candidates of the Scheduled
Castes and Scheduled Tribes duly
trained and taken through a course of
tuition. For that purpose the Govern-
ment of India approached a number of
Universities, Ultimately, the Allaha-
bad University agreed to undertake the
training of selected Scheduled Caste
and Scheduled Tribe candidates for the
various examinations of an all-India
character. These classes are being
held at Allahabad and the Govern-
ment of India have been bearing the
cost. And, I am very happy to find
that the results at the all-India com-
petitive examinat'ons of the Scheduled
Caste and Scheduled Tribe candidates
have been on the whole improving.

I would invite the attention of the
House to the fact that in the year
under report, 14 Scheduled Caste can-
didates and 8 Scheduled Tribe candi-
dates were recommended on the result
of these examinations. Even this also
is not very high but things have been
improving as a result of the training
that is being offered to the b-wvs of
Scheduled Castes and Scheduled
Tribes. I am looking forward to a
larger intake of candidates from the
Scheduled Castes and Scheduled
Tribes.

In this case we follow two prin-
ciples. One principle is that we have
to maintain highest standards of effi-
ciency so far as the services are con-
cerned. On the other hand. subject
to the maintenance of thess standards
it would be open to the U.P.SC. to see
to it that relaxation of standards are
properly applied. For that purpose,
a prov'sion hag been made in the rules
that subject to compliance with these
two rules or imp-rtant principles the
intake of the Scheduled Caste and
Scheduled Tribe candidates has gra-
dually to increase, And, I am happy
that the constructive steps that the
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Government of India have taken in
this respect are bearing fruit.

The U.P.S.C, have further pointed
out the need for what may be called
planning in the matter of recruiting
so far as the technical personnel is
concerned. Government of India re-
quire a very large persomnel, So far
as this question is concerned, there
was a time when there were no suffi-
cient opportunities for offering train-
ing. Therefore, the number of candi-
dates that could be found sui‘able for
the numerous government appoint-
ments fell far short of our require-
ments. For that purpose, the Govern-
ment of India have taken a number of
steps. One step is the opening of a
number of technical institutions; medi-
cal colleges, engineering colleges and a
number of other colleges are being
opened thrcughout the length and
breadth of India. Secondly, apart
from this training in colleges and insti-
tutions, some sort of training, so far as
the particular post or the require-
ments of a particular post are concern-
ed, has also to be taken into account.

Lastly, in this respect, we are having
what is known as a manpowar direc-
torate. It is the func‘ion of this par-
ticular organisation to find out what
would be the requirements of the
various departments of the Govern-
ment and when should the U.P.S.C. be
informed of them,—that should be
well in time—so that they can attend
to the question of having such a re-
cruitment, if necessary, on what can be
called a mass scale. That aspect is
also being followed and the advice
given by the U.P S.C. in this respect is
be'ng duly attended to.

Some complaints are often made that
after certain posts are requisitioned
and the U.P.S.C. are requested to
select candidates and make recommen-
da‘i~ns in that respect, sometimes such
recruitment is cancelled. It is true
that in certain cases they are so can-
celled on reasons of economy. That
also has to be taken into account. We
have got an Economy Board which is
functioning throughout the year for
this purpose.
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Shri Braj Raj Singh: What is the
argument for it?

Shri Datar: What is the use of this
interruption? Let me finish my
argument.

Mr. Deputy-Speaker: Order, order.

Shri Braj Raj Singh: After they cap-
cel the appointments, what arguments
can be there?

Shri Datar: Even after the Chair
has called the hon. Member to order,
the hon. Member persists! Often-
times it becomes necessary, either on
account of economy or on account of
a change in the needs regarding the
recruitment, that such requisitions
have to be cancelled. The Govern-
ment of India are aware that this is
a very large organisation and often-
times, in anticipation of what is re-
quired to be done, certain requisi-
tions are addressed to the U.P.S.C.
But the number of cancellations is
not very large. Therefore, I would
submit that s» fer ag this large orga-
nisation is cencerned, these things
become sometimes inevitable.

Then you will find that the cases of
re-employment are not many, and the
U.P.SC’s advice in this respect is
generally accepted. Certain irregular
appointments and delayed references
have also been pointed out, but vou
will find that in all these cases what
happens is certain rules have been
made, and so far as temporary
appointments are concerned, it is open
to the Government of India to make
appointments without reference to
the UP.S.C. provided they are re-
quired only for one year or some
smaller period. What happens is,
sometimes, when such appointments
are to be made, we could not anti-
cipate whether they have to be fur-
ther extended or carried on. Rules
have been definitely made, according
to which the position has to be re-
viewed. and if it is found that an
appointment which ordinarily was to
be for less than a year had to be
continued for more than a year, then
the U.P.S.C. have to be informed of
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this requirement. Therefore, it de-
pends upon the anticipations, and
oftentimes, the anticipations prove
wrong. That is the reason why it has
been pointed out by the U.P.S.C.
Even in such cases the number is
not very large.

A complaint has been made about
making references or requisitions in
time. There also, I have pointed out
the reason. The Government or the
Department starts with the belief that
it might not be necessary to have the
appointment for a longer period than
one year.

Ultimately it is found that it is
so required. The moment it is
found that it is so required a refer-
ence is made or a requisition is add-
ressed immediately to the U.P.S.C.
Therefore, naturally, they have made
a complaint in this respect. But I
have pointed out the reason why in
all such cases what has been done is
inevitable.

Then, one instance hag been point-
ed out by the UPS.C. in which the
Government had to take a different
view. That related to a high railway
officer whose conduct was not found
to be satisfactory. So far as the
report of the enquiry officer is con-
cerned, the U.P.S.C. agreed with this
particular officer that the charges
against this particular officer of the
railways were substantially proved. If
the charges had been proved, as it
has been pointed in the memorandum
here, the officer’s action was far from
satisfactory. It involved the Govern-
ment in a direct loss of more than
Rs. 40,000 and an indirect loss of a
similar amount. Under these cir-
cumstances, if the facts as they have
been stated would be taken into
account, there was scope for believ-
ing that his conduct was far from
honest. That is where a difference
arose between the UP.SC. and the
Government of India. The U.P.SC.
made rather a general remark that
his conduct was excellent. The con-
duct of the officer, unfortunately, was

NOVEMBER 29, 1961

Tenth report 2212
of the Union
Public Service
Commission

not excellent at all. In one year it
was stated that it was satisfactory.
In the other year it was stated that
his conduct was not good and there-
fore his promotion was stopped. In
addition to these instances there was
also another instance where his con-
duct was found to be not proper.
Under these circumstances, the Gov-
ernment of India were perfectly en-
titled to come to the conclusion that
this was not a case for a lenient treat-
ment. The House will understand
here that the difference between the
Government of India and the U.P.S.C.
was with regard to the manner of
treatment on the footing that certain
items of misconduct had been proved.
The U.P.S.C. held that a lenient treat-
ment would be better. The Govern-
ment of India came to the conclusion
that in the interests of efficiency of
the services, in the interests of what
had been disclosed in the course of the
enquiry, it would not be proper to
treat this officer with leniency. There-
fore, the Government of India came to
the conclusion that he ought to be re-
moved from service.

Here you will find, therefore, that
the Government of India desire to
act strongly in a case where there is
suspicion that an act is not a bona
fide one and the Government has been
involved in a considerable loss, It is
for this reason that the Government
did not like to accept the advice of the
U.P.S.C. 5o far as its recommendation
of lenient treatment was concerned. In
the interests of maintaining the highest
standards of efficiency the Govern-
ment considered it essential that he
should be removed from service.

Even here, the House will kindly
note, after we received the UP.S.C.s
advice we made a back reference to
them requesting them to consider all
these circumstances that are sufficient
to require a measure of punishment
which is far more than what they had
recommended. But even after that
they stuck to their original advice and,
naturally, the Government of India had
to take recourse to the removal of this
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officer from service for the reasons
which I need not deal at great length
because they have been pointed out in
the memorandum.

Considering all these circumstances,
I am satisfied that the U.P.S.C. and
the Government have been doing their
work with ag much efficiency as is
possible under the circumstances, and
the rela‘ions between the U.P.S.C. and
the Government are exactly what the
House had desired them to be.

Some hcn. Members are likely to
enquire as to why we differed from
the U.P.S.C. In this particular case I
have given the reasons. But you
will find that the total number of
references in respect of which advice
was sought from the U.P.S.C. in the
year 1959-60 was 15,136. In all the
other 15,135 cases we have accepted
the U.P.S.C.’s advice andq only in one
case we did not accept it for the
reason that we desireq to take strong-
er action against a defaulting officer
than what the U.P.S.C. had suggested.
Under these circumstances, I am con-
fident that the House wil] agree that
the U.P.S.C's. recommendations have
always been treated with full respect
and their advice which is considerably
valuable is always properly respected.

Mr. Deputy-Speaker: Motion

moved:

“That this House takes note of
the Tenth Report of the Union
Public Service Commission for the
period 1st April, 1959 to 31st
March, 1960, together with the
Government Memorahdum there-
on, laid on the Table of the House
on the 21st December, 1960.”

May I know how many hon. Members
wish to participate in this discussion?

Some Hon, Members rose—

Mr. Deputy-Speaker: I see eleven
hon. Membersg rising in their seats.
Then I shall have to place a time-
limit on speeches, We have got 1%
Qours now,
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Shri Braj Raj Singh: We have not
decided upon the time for this dis-
cussion, Have we?

Mr. Deputy-Speaker: No; time has
not been allotted.

Shri Braj Raj Singh: On a Govern-
ment motion we may fix four hours.

Mr. Deputy-Speaker: That was
exactly what I was coming to if he
had allowed me. I would have cer-
tainly put it to the House. What time,
hon. Members feel, should be allotted
to th's?

Shri Harish Chandra Mathur (Pali):
Let hon. Memberg have the fredom to
speak,

An Hon. Member: Four hours.

Shri Datar: Two hours will be
sufficient. I shall reply tomorrow,

Mr. Deputy-Speaker: If I have to
accommodate these eleven hon. Mem~
bers and if I give fifteen minutes to
each, that will mean about three
hours and the total time allotted will
automatically become four hours. Bug
if hon. Members can finish jin less
time it will be better.

Shri Braj Raj Singh: No, Sir.

Mr. Deputy-Speaker: Ordinarily
the time allowed will be ten minutes.
In some cases it will be 15 minutes
when some pointg are being made.

Shri Jaipal Singh (Ranchi Wesb—
Reserved—Sch.  Tribes): In some
cases 30 minutes,

Mr. Deputy-Speaker: That would
not be possible, I am going to call
Shri Jaipal Singh first of all and he
should not set a bad example.

Shri Jaipal Singh: Mr. Deputy-
Speaker, Sir, I am very glad you have
given me the credit of setting an
example, I take this example from
you.
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In discussing the U.P.S.C. we should
not f_rget the Provincial Service Com-
missions. I know we should not dis-
cuss the State Public Service Com-
missions, but we cannot completely
divorce the impact of what we say
here on the States,

First of all, 1 think, example is better
than precept. You have already ask-
ed me to set the example, I want the
Home Ministry to set the example.
What kind of an example have they
been sett ng? The hon. Minister and
his senior colleague sometimes, not al-
ways, have been telling us how meti-
culously they have bzen honouring the
Constitution. They always howl at
the word efficiency, ‘subject to effi-
ciency’. 1 have had a great deal of
experience in the matter of selection.

Mr. Deputy-Speaker: Is howling a
good example?

Shri Jaipal Singh: I have for about
ten years been associated with selection
of officers of the highest grade, If I
had the hon, Ministers and the Trea-
sury Benches to appear before me, 1
would like to tell them that if I had to
put this test of efficiency, there would
be a disastrous result. This question of
efficiency was thrashed out when the
Constitution was being made. What is
efficiency? Who decides that? It de-
pends upon who the Chairman is and
who the personnel are, The Constitu-
tion has righteously and, if T may say
so in a humble way, sanctimoniously
endeavoured io provide some sort of
an entry to the so-called Scheduled
Castes and Scheduled Tribes.

The hon. Minister, year after year,
tells us, since the appointment of the
Special Officer to the President, there
has been an improvement. The figure
14 is what he told us today. He is
proud of the achievement. I am not.
1 want to tell my hon. friends across
the Table there in the Treasury Ben-
ches that this is no performance on
the'’r part. We have had universal
scholarships awarded, But, again and
again, we are told, subject to efficiency.
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Who decides what efficiency is? You
go to the Union Public Service Com-
mission, you go to the State Public
Service Comm.ssions, you go to the
Railway Commission: everywhere the
same thing obtains. I have never
begged; I will never beg. I do not
desire that our standards should be
lowered. Lei no one think that the
standards are being maintained or even
being enhanced by the non-Scheduled
Castes and the non-Scheduled Tribes,
Let us make no mistake about it. What
does Swaraj mean? I would rather be
misgoverned, badly governed by my
own people than by somebody else. In
the matter of service, the same prob-
lem crops up, I am not c:mplaining.
All that 1 am saying is that the Special
Officer to the President has failed in
his duty. This is not the moment to
crit cise him, because we have another
debate. The point is, there has been
absolutely no improvement. I can
quote instance after instance where
there have been first class graduates,
eminently qualified academically. If
they have to appear before me, they
would be equally ccmpetent to get
through. But, no. They are only Sche-
duled Castes and Scheduleq Tribes.
Who are the people before whom they
have to appcar? I come from an in-
dustrial belt. You have been there.
You have been to my home town. I
hope you would re-visit it. You will
see a dismal picture there.

Mr. Deputy-Speaker: If I am

invited.

Shri Jaipal Singh: You do not have
to be invited. The Gurdwaras always
invite you. My house is always there,
You do nst have to be invited,

What I am trying to point out is,
there is the Sindri fertiliser factory.
If the managing director is from Ben-
gal, what happens? The first eight
posts are filled by Bengalis. Then the
ninth would be somebody from Madras.
If you change that over, as is the case
in the Hindustan Heavy Engineering
Corporation, if you put a Madrasi
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there, what happens? Even the chap-
rassis have to be imported from Mad-
ras. I am sorry, I have o say this.
We talk of national integration. We
are on the eve of general elections. I
do not wish to make any capital out
of this,

Mr. Deputy-Speaker: The beauty of
the countenance is always on the eyes
of the beholder.

Shri Jaipal Singh: I am trying to
point out this, You are building en-
ormous dams. The Prime Minister
goes round saying wonderful ach.eve-
ment, wonderful feat of engineering
in the c.untry. Four hundred Santali
villages have been submerged. What
have you done for them? You say that
the Heavy Engineering Corporation
will be doing ag large as 200 tons of
foundry work. Eight villages are dis-
placed, What have you done for these
e ght villages?

Take the Universities, for example.
‘What happens? Take my old pro-
vince of Orissa, I say, old province,
because Orissa was previously a part
of one province, Bengal, Bihar and
Orissa. You started Universities there,
Roorkee produces all the eng.neers
that are first class: a first class degree
every one of them gets. Orissa retali-
a'es. They also say, all right, if only
first class engineers are eligible, we
will produce first class engineers. That
is happening at the University and
educati_nal level. We set -certain
standards. I am going by the stand-
ards. I am not objecting to efficiency
as such. But efficiency has become not
an objective matter, but it has become
a subjective matter. If Shri Datar is
head of the Public Service Commission,
generous as he js, he is a human being,
and I know exactly what he will do.
He will repeat the same performance
he has been repeating year after year
in this House, namely ‘We are doing
the very best, and Government are
honouring everything’. But where are
the results? Let him produce the
results. He has failed in that. What
I maintain is that if there has to be
national integration, just as the Plan-
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ning Commission has been seriously
thinking of the dispersal of factories
and the like throughout the country,
so that there is an even distribution,
so that every corner of our country,
feels that note is being taken of it,
subject to certain considerations, name-
ly that it ig no good your putting up a
sieel factory, if the coal is not there
or if the iron ore is not there and the
like, likewise, here also there should
be equitable distribution. We are try-
ing to have an equitable dispersal of
development projects, but when it
comes to the U.P.S.C, what do we
find?

Look at the figures at the Centre,
look at the figures supplied by the
UPS.C. 1 dare not go, because it
would be out of place for me to do so,
into the reports of the State Public
Service C.mmissions. But look at the
U.P.S.C. We have been independent
for nearly fourteen years. But has
there been any real basic change? Look
at the Armed Forces. Time was under
the old regime when only the martial
races were there. And who were the
mar’jal races? Not Shri Datar, but
you, S'r, were there; I was there, and
somebody else was there, But we have
destroyed that myth. I want to know
what Government have dsne to des-
troy this myth of efficiency that only
certain people are efficient, and that
the others can never be efficient,

Nowadays, how do we set about this
question of efficiency? It is objective
ag well as subjective, I have given
up the case of my old province, Orissa,
a backward province, But for the fact
that it has become a separate province,
believe me, no Oriya would have bezn
sitting in this House. We have plenty
today, even at the table we do. because
Orissa is a separate State. But if we
had to set this test of efficiency and
leave it to my hon. friend the Minister,
there would be no Oriya here. I am
putting this straight, because it is a
question of national integration. We
are not job-hunting. I am not here to
beg. I shall get a place in my ownm
right, without the hon. Minister pro-
tecting me, But if the country has to
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go ahead, if there has to be national
integration, we must take this point up
very seriously,

I would rather damn efficiency, in
order to meet the other point, that is
to say, the question of national inte-
gration where prc rata representation
is given population-wise, caste-wise,
region-wise, language-wise, and every
other-wise. Otherwise, we are just
nowhere. This is what is happening
with many of our projects.

Today, if you go round the country—
and I do travel and I think more than
most other people, and I can tell you—
you will find that most appointments
are political appointments, Even where
we are dealing with non-political work
Lke community development projects,
—next time, you come to Ranchi, I
bope I shall be there with a red car-
pet to receive you; last time, I just
missed you; and I would like to take
you about a hundred miles west of the
Gurdwara at Ranchi to show you what
I mean by this—this is what we find.
A community development project is a
project to employ unemployable Con-
gressmen. That is the position. I am
sorry I have to say this, Unfortunate-
ly, we are on the eve of the general
elections, and it is very unbecoming
on my part to make a statement like
this, Unfortunately, I do not get an
opportunity to speak much. Y»ou, Sir,
have limited me already; I think I
have another 25 minutes, according to
you.

Mr. Deputy-Speaker: minus 20
minutes.

Shri Jaipal Singh: 1 am quite happy
with the five minutes left fo me.

Shri Sinhasan Singh (Gorakhpur):

Even the first example has become
bad.

Shri Jaipal Singh: His standard of
nadness is not mine,

fn the matter of the Central services,
T feel that we should think of all-India
representation at every level, He
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mentioned 14 as the figure, I think I
am right in saying that,

An Hon. Member: For ST, it is
only 8.

Shri Jaipal Singh: He thought of
the Indian Administrative Service; Am
I right?

Shri Datar: Yes,

Shri Jaipal Singh: Seven of them
are from Assam only. If he will check
up, he will find that. We are not that
raw. I may be wrong; it may be last
year’s figure. But the fact is that 7
are from Assam. Why 7 from Assam?
What happens to the rest of India if 7
are from Assam? We know exactly
what it is, We know exactly why
Nagaland is conceded. I wan! my hon.
friends in the Treasury Benches to
realise this. If they think that violence
pays, let them say so. It is violence
that has paid in Assam. If they think
that is the only way for Scheduled
Cas‘es and Scheduled Tribes, let them
say so. Let them not be bogus
Gandhians.

This is what is happening today. In
the case of Assam, it is not that they
do not deserve these 7 appointments,
They richly deserve them. But sud-
denly, overnight, when you find that
universal scholarships are being
awarded throughout India, involving
crores of rupees, you find 8 people
taken—7 from Assam and one from
my own home State. That means 7
plus 1 equal to 8. The rest of India
does not just exist. They are not effi-
cient, they are not up to standard. I
want Government to think very seri-
ously about this.

I am not concerned merely with
Scheduled Castes and Scheduled
Tribes. There are others very, very
important. They are not backward
classes. They are people who are
well off. They have a right to be re-
presented in the services. I am not
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worried about backwardness. In my
view, backwardness should not be-
come a vested interest. Because 1 am
backward, therefore, I am entitled to
all sorts of privileges! I have not been
a beggar and I have no intention to
be a beggar. But I would rather be
misgoverned by my own people rather
than by my friends over there.

Shri Harish Chandra Mathur: 1
think we will be laking a very super-
ficial view if in considering this Re-
port we just concede that while there
were 15,000 cases referred to the
UPSC, they differed only in respect of
one, and therefore, there is a wonder-
ful record to present to this House.
Even in this matter of one case in
which they have differed, I have no
quarrel with the Government. They
have every right to differ in a case
where they feel like that and in this
particular case at least. I am in sup-
port of the Government. that they
have rightly and legitimately differed
from the UPSC in awarding a fitting
punishment to an erring officer. This
is not only the first time that they
have done this. If I remember cor-
rectly, even in the last Report, there
was a similar case, of an Execu-
tive Engineer. When we discussed
the report from the UPSC regarding
the LIC case, nobody in this House
paid compliments to the judgment
arrived at by the UPSC or the Gov-
ernment in regard to the punishment
to be given.

The great hon. Home Minister then
stated that he was more in agreement
with the dissenting note than with the
general report of the UPSC, and 1
drew his attention to the fact that not
one Member in this House was in
tune with the working of the UPSC.
So, I wish to assure my hon. friend
the Home Minister that this House is
not exercised at all about certain cases
where they differ in their opinion with
the UPSC. If so, we will be taking a
very superficial view.

Let us examine whether the UPSC
has been able to aquit itself to the
satisfaction of this Parliament and
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this country. The UPSC is not an
end in itself, it is only an instrument
which has been devised by us and by
the Constitution to be able to give us
a healthy service, to be able to inject
some sort of morality into the ser-
vices. All cases of appointment and
recruitment are made through them;
cases of promotion have to be handled
by them; cases of disciplinary action
are referred to them. So, we d:vised
an independent body which will be
able to give to this country a perfect-
ly sound administrative set-up. Now,
after 15 years, let us take stock of the
situation ang see whether we have the
desired administrative set-up,

The other day in this House we re-
ferred to the observations made by
Justice Mullah about the Indian Police
Service. Very devastating remarks
have been made by that Judge. On that
occasion Idefended, and defended very
strongly, that the Chief Minister of UP
hada right to express his opinion, as
also the Members of this House. Ay that
time I was not aware that this matter
was before the Supreme Court or it
was going. I did not take notice of it.
Because I defended it I should not be
misunderstood, anq therefore I put a
question, which was answered only
yesterday, asking the Home Minister
as to what note he had taken of the
judgment, of the damaging observa-
tions made by the Judge of a High
Court who had life-time experience
as a practising lawyer, as was pointed
by Shri Sadhan Gupta, and who was
one of the most distinguished Judges,
And the reply which I get from the
Home Minister is: well, the UP Gov-
ernment is thinking of going in appeal
to the Supreme Court. I thought it
was {00 serious a matter of which the
Central Government would take im-
mediate note, because here is the en-
tire Indian Police Service, which is
being recruited through this institu-
tion of the UPSC, which is in such
bad health. Is the UPSC anq the
Home Ministry functioning to the
satisfaction of this country? We must
do some heart-gsearching. Let us un-
derstand where we stand in respect of
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our administrative services. Here, it
is about the highest police service that
such observations have been made,

I also want to invite the attention
of my hon. friend to 3 very illuminat-
ing article written by Shri Panikkar,
who was one iime our Ambassador,
and is at present Vice-Chancellor of
the Jammu and Kashmir University.
The gist of the article, which is about
the Indian Administrative Service, is
this question: whether it is the steel
frame or whether they are courtiers.
He says that during these 15 years
whai used to be the steel frame at
one time was degenerated into a team
of courtiers. If this is the state of
affairs, then I think it is a very dis-
mal degeneration of the services, and
the UPSC report and the functioning
of the UPSC will not be of any satis-
faction to this country angd this House,
ang these figures which are being
branded in our face will be absolute-
ly meaningless.

I think, therefore, it is high time
for us now to appoint a high-powered
body to go into the entire question of
how bes: the recruitment should be
made: how best the training should
be given and what sort of instruments
have got to be devised and whether
the present UPSC is a fit enough
instrument to fulfil the requirements
of free India or not.

Let us go into deper matters. I do
not deny that the UPSC is possibly
doing its best, that the Home Ministry
is possibly doing its best, but even the
best they are doing is not sat'sfying
this country. The result is that there
has been considerable deterioration
not only in the morals but in the
working also. When 1 say this I realise
that there has been an extra load of
work; the work has increased. There
has been a different type of work
which has come into their hands to
which they were not very much used.
There are devoted government ser-
vants and they are as devoted and
patriotic as anybody else who sits in
this House. But we are all aware that
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there are irritating delays, that there
is corruption everywhere where peo-
ple come into direct contact with the
services. There have been complaints.
Let us examine all these things and
come to certain conclusions as to
where we stand and what changes
have to be brought about.

Coming directly to the present com-
position of the Commission I have
certain observations to make. I think
even before this high-powered body is
appointed to go into the entire im-
portant question, the present compo-
sition of the UPSC needs second
thought. There is a general practice
for officers just on the verge of retire-
ment to go to the UPSC and take ap-
pointment there. I think the UPSC
is not there to provide for somebody
here in the Secretariat. The men
who may be sent there from here may
be men of gold. I have absolutely
nothing to say against them. Suppos-
ing the Home Secretary is appointed
the Chairman of the UPSC. He may
nave rendered the most valuable ser-
vices; he may be an excellent man.
But it is 3 most unhealthy convention.
This is highly demoralising. Then,
people will not have that confidence
we want people to have in this highly
independent institution,

Another thing I would submit is
this. With the best of their intentions
they might go there. But they are
far removed from the everyday reali-
ties of life. Every day complaints are
coming from the people that they are
not very suitable. You must choose
somebody who has been in direct con-
tact with the people, who has been
listening to the criticism, who has
been rubbing shoulders with the peo-
ple, who has been moving about in the
country some eminent person of tried
integrity, as Chairman of the UPSC,
somebody who has hag some other
experience also.

I am glad they have accepted my
suggestion that one of the members
should be a judge of the High Court.
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Though at that time the Home Minis-
ter resisted that idea, somehow we find
one of the judges has been appointed.

An Hon. Member: Retired?

Shri Harish Chandra Mathur: I do
not tnink. He may have ret.ired from
the High Court but he can go up to
65 in the UPSC. We hear Government
saing that the would not raise the
age of superannuation of civil from 55
to 58. But those who are to be mem-
bers can easily go up to 65. They
may have another 6 or 7 years of life
in the UPSC for they can go up to 65.

16 hrs.

Then, I would say that we must
have in the UPSC at least one hignly
qualifieq technica] person, I mean to
say some engineer or scientific per-
son. The scientific personnel have
been completely ignored in this coun-
try. The unfortunate fact is that
those people who take decisions are
the people in the administration, that
is, in the administrative services.
There is a general feeling in the en-
tire country—I wish to convey it to
the Home Minister—that the technical
people who are working in specialised
fields, such as the engineers, the
scientists, etc., are treated shabbily.
The IAS people and other people in
the administrative services have a
strange sense of superiority as if they
alone are the repository of all wisdom,
It is entirely wrong. The man who
is there all the time, the technical
man who knows the thing, should be
in a position to change the policy and
change the thinking. It is absolutely
necessary that he should be one of the
most senior members and in times to
come I wish the technical man be-
comes the Chairman or some
such higher authority. He must be
the Chairman of the particular com-
mittee where the technical personnel
is being recruited, and it is not en-
ough if he is just invited to attend a
meeting and be associated with it.
Therefore, I hope the composition of
the UPSC will be examined carefully.
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Then I wish to invite your particular
attention to another matter. We have
been discussing the report of the
UPSC annually in this House. I would
like to know whether a note has been
taken of the criticisms which we offer
here. We would like to know whe-
ther the hon. Home Minister takes
note of the suggestions made by hon.
Members; whether he examines them
and whecher he gives thought to them
and comes to a conclusion. He might
reject the suggestions. It is not neces-
sary that all the suggestions should
be accepted. If he rejects any sug-
gestions, especially when there is a
unanimous opinion about a suggestion
made, we should be informed of it.

I shoulq like to draw his attention
particularly to viva wvoce and the
written tests. There is a lot of sus-
picion in the minds of the people, and
I think it is correct also, that all is |
not wel] in this matter. Member afler
Member has spoken on this subject
very strongly. You will remember,
Sir, that the Speaker himself was
pleased to make certain observations
last time when we debated the report
of the UPSC. The Speaker said that
if candidates securing 50 to 58 per
cent or more in the written tests were
thrown out on account of the viva
voce, the UPSC should append a list
giving the reasons for such a rejec-
tion, for according to him, the wviva
voce was not standa~d. I do not sug-
gest that the wvive voce may have
some standard or no standarq and so
on. But here was a concrete sugges-
tion. We want a list to be appended.
It has been said that some of the
candidates who were at the bottom of
the list, with hardly 40 per cent or so*
were just brought up to the top dur-
ing the viva voce. We do not know
how far this allegation is correct. If
we hadq a list, we would be able to
know.

My experience has been extremely
bitter, particularly regarding the pro-
motion. I definitely demand of the
hon. Minister to take note of the sug-
gestions made here and to give some
account of what has been done about
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them. Year after year, we have been
saying this. I was submiiting my
point about promotion, especially
from the provincial service to the IAS
cadre. I know of a certain case where
a person who was in the Rajasthan
Administrative Service could not get
up to the senior cadre there, that is,
the next higher grade, and he was re-
jected. But he got into the IAS very
conveniently! There may be one or
two or three such cases which have
happened, but this completely demo-
ralises the entire service and they feel
that everything goes by something
which is extraneous and which is
unmerited.

Mr. Dzputy-Speaker: The hon. Mem-
ber shoulq take greater care because
it is a delicate subject, and our limits
are confined to the discussion of the
UPSC’s repori. When we say that
some extraneous considerations are
brought in, these are reflections that
we should avoid so far as the services
are concerned. So far as the criticism
of the system and the instrument that
we have for recruitment and other
things are concerned, I kept silent.
1 did not interfere. Of course, we can
discuss it, we can criticise it, we can
think over it. So far as the sugges-
tion for having a high-powered com-
mission to go into this and to consider
whether this instrument is all right
or something different should be de-
vised was concerned, I allowed it. But
when we come to concrete things,
and then cast aspersions or reflections
they must be avoided.

Shri Harish Chandra Mathur: I en-
“tirely agree with you, Sir. But pos-
sibly I was not properly understood.
I never saig that extraneous consi-
derations were responsible for this.
What 1 said was when such a thing
happen when a man who has been
rejected for a junior appointment is
selected for a higher appointment, it
gives such an impression, rightly or
wrongly. I did not say that any
extraneous considerations arose in that
matter at all.
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Mr. Deputy-Speaker: When it is
rightly, then there is something.

Shri Harish Chandra Mathur: I do
not know whether it is there or not.
I am only stating the circumstances,
the facts which will lead to such a
feeling. It is unfortunate.

Mr. Deputy-Speaker: That is an-
other way of saying the same thing.

Shri Harish Chandra Mathur: But
how can you ignore what has actually
happened?

Shri Braj Raj Singh: If that be a
fact, then what will be the case?

Mr. Deputy-Speaker: Here I must
interfere because this has been voiced
from another side. If it be a fact,
then too we have to think over it and
not publicly discuss it. We cannot
take it up here. If some hon. Mem-
ber is to stand up and say that the
Public Service Commission has not
been fair or impartial in this respect,
can we take it up here and decide
that here? The Constitution does not
allow that. Therefore, we have to be
careful. It could be discussed with
the Home Minister. It could be com-
plained against to him. Certain other
measures could be adopted. But is
should not be a matter for public con-
{roversy and it should not be said
here. By implied imputation also we
should not come to this conclusion
here that the Public Service Com-
mission have not been true to the
responsibities or the obligations that
have been entrusted to them.

Shri Braj Raj Singh: Sir, since you
have referred to me....

Shri Datar: The hon. Member might
be mis-informed. I would like the
hon. Member to be careful as to whe-
ther his information is correct.

Mr, Deputy-Speaker: There cannot
be a public controversy.
Shri Harish Chandra Mathur: Sir, I

do not propose to pursue this matter
any further. But so far as the factual
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statement is concerned, my hon. friend
questions it. I have on several occa-
sions while discussing this subject here
stated certain facts. Have they been
challenged? Last time, Sir, you will
remember, the same question arose.
I stated the same thing last time, and
I gave some facts,

Shri Jaipal Singh: Sir, what the
hon. Member has said is completely
out of court as far as we in the Lok
Sabha are concerned. Even if the
hon. Member knows the true facts,
that has nothing to do with us. We
are not concerneq with it. It is com-
pletely out of court so far as Lok
Sabha is concerned, as you have al-
ready ruled,

Shri Harish Chandra Mathar: I
could not be half as irrelevant as my
hon, friend is. As a matter of fact, I
did not know what he was saying
when he started the discussion. There
is nothing out of court. I do not
understand what he means—except for
a flair—by saying something like that.
That does not help anybody.

Shri Jaipal Singh:
subject.

It is a State

Shri Harish Chandra Mathur: It is
not at al]l a State subject. I am afraid
he has no understanding of the sub-
ject. It is not at all a State subject.
It is the UPSC’s representative who
goes and makes a selection. How can
it be a State subject? He was all the
time talking about State subject.

8Shri Jaipal Singh: I am sorry I must
ask my hon. friend not to misrepresent
me. He talked about Rajasthan Ad-
ministrative Service. He said about
some junior man being selected and
all that. What I maintain is, any-
thing that relates to State Service
Commission is out of court here.

Shri Harish Chandra Mathur: It is
not out of court at all.

Mr. Deputy-Speaker: He was refer-
ring to an employee who was reject-

AGRAHAYANA 8, 1883 (SAKA)

Tenth report 2230
of the Union
Public Service
Commission
ed for a subordinate service but con-
sidered fit for a superior service, and
he said that that gave certain impres-
sion; in the ming of the public that
perhaps the later test was not fair.
He was saying that the people might
legitimately impute motives or come
to such conclusion. That was what he
was aiming at.

Shri Harish Chandra Mathur: That
was done by the UPSC.

Mr. Deputy-Speaker: He is hinting
at the same thing though my request
to him was that he should avoid that.
He has now directly hit the Public
Service Commission,

Shri Harish Chandra Mathur: He
thinks that it is a State subject; so I
said that selection is by the UPSC.

In the matter of promotion another
very unhealthy practice has unfor-
tunately crept into the services. Pro-
motion to the IAS is almost on the
recommendation of the UPSC. They
are also in a very great difficulty.
They find themselves in difficulty to
select the right type of man because
they have to depend entirely on the
record which is presented before
them. I find that there is no check
and records are being prepareq in the
ministries in such a manner that if
you want to favour a particular officer,
in two, three or four years’ time his
record is made up and he is pushed
up. I know of any number of such
cases.

Shri Datar: This is unfair,

Shri Harish Chandra Mathur: It is
unfair to the Home Ministry and not
to the UPSC.

Shri Datar: The Home Ministry does
not come into the picture at all so far
as promotions are concerned. It is
the UPSC.

Mr. Deputy-Speaker: I am not sure
how it proceeds, but according to what
he has said just now probably the



1
2231 Motion re:

[Mr. Deputy-Speaker]
UPSC is supplied with records of em-
ployees who have to appear before
them for promotion for which the
ministries have to prepare notes and
send it to them. This is what he
believes is done.

Shri Datar: The information is sup-
plied by the State Governments, Let
him not use the expression ‘ministries’,

Mr. Deputy-Speaker: There too
there must be ministries. Now the
hon. Member should try to conclude.

Shri Datar: He should not insinuate
us.

Shri Harish Chandra Mathur: I do
not insinuate the Home Ministry at
the Centre. I do not say anything
against them. I am glag that my hon.
friend is satisfied.

Shri Datar: He should not say any-
thing against. ...

Shri Harish Chandra Mathur:
Against anybody?
Shri Datar: ... .unless he is provided

with some material. Otherwise what
happens is that on the basis of a sus-
picion or incomplete information we
come to certain conclusions which are
likely to be wrong.

Shri Harish Chandra Mathur: I wish
that this matter is examined. It is
very relevant and jmportant, because
it has also a very demoralising effect
on the services, as to how their re-
cords are ‘maintained, how the entries
are made, how they go to affect their
promotion and how certain things are
held back. If the UPSC itself will
go into this matter, appoint some en-
quiry committee and just examine
some of the concerned officers who
have been affected, they themselves
will come to certain conclusions.
Here my hon. friend made a much
more dangerous allegation when he
said, “Just appoint a Madrasi”. He
was castigating not an individual but
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the entire country, the national char-
acter and everything. But I say that
human nature being what it is the
present system has resulted in some-
thing which does not give satisfaction
to the Services. Let the UPSC exa-
mine this matter. Let them go into
it and see what is the reaction of the
people who have been affected and
who have been rejected. They will
be able to tell much better stories be-
cause they know about their own
record and past services of those who
are selected. This will be something
very revealing. If there is some dis-
satisfaction among the services and if
it is based on these things, it is a
matter which must be enquired into
and looked into.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Harish Chandra Mathur; How
many minutes more, Sir?

®hri Braj Raj Singh:
conclude. .

Shri Harish Chandra Mathur: All
right, I conclude in deference to the
hon. Member.

Shri L. Achaw Singh (Inner Mani-
pur): Mr. Deputy-Speaker, we have
been discussing the Tenth report of
the U.P.S.C. This report has been
prepared under some constitutional
obligation and not under any ordi-
nary statute. In these circumstances,
it would have been rather better if
the Government and the Commisison
had given a little more attention to
the preparation of th's report. Ex-
cept in one case of disciplinary ac-
tion against an official of the Western
Railway, the Government has not
given adequate explanation to the
various complaints or on the various
points raised in this report. The re-
port is before us. We find that there
is no adequate explanation to many
of the points, as I have said just now.

He should

I would, first of all, like to refer
to para 26 of this report. The Com-
mission has referred to many cases,
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especially cases of irregular appoint-
ments angd delayed references, On pre-
vious occasions, this point has been
discussed before the House. Three
such cases have been referred to in
this particular report. The Com-
mission observes:

“The Commission took objec-
tion to these appointments, which
were made contrary to the re-
commendationg of the Departmen-
tal Promotion Committee/Commis-
sion and without following the
procedure prescribed for consulta-
tion with the Commission, and
found no justification to regularise
these appointments.”

I beg to submit that these gd hoc
appointments are discouraging our
young people and they have also
created unnecessary misunderstan-
ding. I am sure these ad hoc ap-
pointment; under Regulation 4 of the
U.P.5.C. (Exemption from Consulta-
tion) Regulations, 1958 is the source
of all corruption, nepotism. favouri-
tism and backdoor tactics. Most of
these appointments have come through
the backdoor. When the cases of
such ad hoc appointments are sent
to the U.P.S.C. the reason given is
that these appointments are for ano-
ther six months, so the post may not
be advertised, consultation was not
necessary and the appointments made
by the Government have to be re-
gularised. I do not think this is de-
sirable. We should avoid such things
as far as practicable. I submit that
this Regulat'on is an omnibus one.
Every sort of irregular appointment
can be covered by this regulation and
some unscrupulous hands have mis-
used the powers given under this
rule. Though the rule says that
when the appointment is temporary
and necessary in the public interest
to be done immediately, the appoint-
ing authorities may be empowered to
make these appointments and there
would be no consultation with the
U.P.5.C, no advertisement need be
published and there need he no in-
terview, I find, in manv c~ses, this
rule has not been ‘observed. The
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Commisison refers to 26 such cases in
Appendix XIV. It is a matter of re-
gret that the delays in the matter of
reference of some of the cases are
quite inordinate. In one case re-
garding the appointment of a Junior
Field Officer in the Ministry of Com-
merce and Industry, reference was
made after 9 years and 5 months.
The Remarks of the Commisison have
to be noted:

“The Commisison regret to note
that there continue to occur not
only cases where consultation
with the Commission has been in-
ordinately delayed, but also cases
where appointments made were
irregular ab initio.”

This iz exactly the wording used by
the Commisison in their report. In
the case of the Union Territorieg like
Manipur, Tripura and Himachal Pra-
desh, the UP.S.C. is the appointing
authority, and they serve all the
Union Territories. For all praetical
purposes, the Extra Assistant Com-
missioners are appointed by the UPSC.
But in this matter, the Chief Com-
missioners are the real author'ty for
such appointments, because only on
their recommendation the UPSC would
make the fina! recommendation to
make the appointment. The Chief
Commissioner is the maker of our des-
tiny, and he can make or unmake,
appoint or dismiss government ser-
vants. I would refer to just one
case.

So far as the Union Territories
are concerned. as I have already
stated, the UPSC s the authority
that recommends the appointment of
high government bfficials. The Chief
Commissioner’s recommendation is
very much important, because the
UPSC attach much importance to his
recommendations.

Recently, there has been a case
relating to the appointment of two
extra assistant commissioners. These
two extra assistant commissioners
were appointed on a temporary basis.
It so happened that these two young
gentlemen happeneq to be favourites:
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of the Chief Commisisoner’s house-
hold, and, they were appointed as
extra assistant commisisoners under
the Manipur Administration, ‘There
were many other people serving as
SDC’s who could easly have been
promoted, who were more senior and
more experienced Even if there
had been any necessity for the ap-
pointment of these extra assistant
commissioners, the SDCs could have
been easily promoted and they could
have filled up those viacancies. Even
the creaticn of these vacancies was
very controversial. What I mean to
say is that there was a lot of opposi-
tion, After their appointment, na-
turally, the cases were referred to
the UPSC. The UPSC set aside
those appo'ntments, and they rejec-
ted these two extra assistant com-
‘missioners, But even after the final
decision of the UPSC, these two gen-
tlemen were retained in some capa-
city or the other. I do not know
what the Manipur Administration
could do with these people, but then,
they have been retained in some
-other capacity.

That is why I say that the UPSC
'should be more strict, and Govern-
ment also should have stricter con-
trol over the appointments, promo-
tions and deputations of officers in
these Union Territories. Even if some
temporary appointments are made,
they should immediately refer such
cases to the UPSC. Otherwise, there
would always be scope for arbitrary
appointments, Sometimes, the autho-
rities in the Union Territor'es act in
a very dictatorial way, and some-
times, they act in such a way that
such appointments would be very
harmful to the interests of those for
‘whom they are appointed.

The Commission have drawn atten-
tion to another point, namely the de-
layed offers of appointment to candi-
dates recommended by the Commis-
sion. 42 such cases have been referred
to in Appendix VI. I do not under-
stand why it takes two years in a
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particular case to offer appointment to
a candidate recommended by the
UPSC. This is a very unhealthy prac-
ttice, and it should be avoided. As re-
gards these cases, the Government
should have also given us an explana-
tion along with this Report. That has
not been done in this case.

I would I'ke to refer to paragraphs
16 and 23 of the Report. Here re-
ference is made to 16 army officers’
appointments to civil posts and their
advice regarding 210 cases of depu-
tation of personnel. This information
is very scrappy. We require more
details regarding these cases.

There is another case, regarding re-
employment of retiring|retired offi-
cers. This is mentioned in paragraph
24. Here also the information given
is very scrappy. It does not con-
tain any details so as to enable us
to scrutinise it. I think the Gov-
ernment or the Commission should
have given us more details, because it
is so important, especially from the
point of view of the employment po-
licy of the State.

Government also owe an explana-
tion to the House in regard to para
17 of the Report wherein it is stated
that in 18 cases, requisitions were
cancelled after advertisements were
issued and interviews completed in
some cases. The hon. M'nister stated
that this was inevitable. But I sub-
mit that such cases should be avoided,
as far as practicable. .

As regards Manipur, Tripura and
Pondicherry, these are out of the
way territories. The UPSC has ob-
served that it is very difficult to get
good candidates from these territo-
ries, and for appointments also to
posts in these terrtories, it has not
been possible to get good candidates
from other parts of the country.

The Commission has already drawn
our attention to one point, namely,
that we should make special arrange-
ments for training our young men
in the departments of science and
engineering. I would urge upon the
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Ministry to make special arrange-
ments for the training of our local
men, coming from these Union Ter-
ritories, to take up such appoint-
mentg in the specialised fields. Other-
wise, the time will be far away when
we will be able to make the develop-
ment works initiated in these Union
territories yield any result.

Lastly, I wou'd refer to 1779 cases
of government employees who have
been made quasi-permanent. Under
the Central Services (Temporary
Service) Rules, 1949, those employees
who have served under Government
for more than three years would be
given quasi-permanent status. In
the Manipur Administration, there
are several employees who have ser-
ved already more than three years.
The Chief Commissioner is the autho-
rity there. They should have been
made quasi-permanent. But there
are hundreds of these people who
have been deprived of this benefit.
You know that under this status they
get certain facilities for being Gov-
ernment servants, and they would
have been entitled to this privilege
if they had been made quasi-perma-
nent, but the Government hag not
done it, I do not know why. So, the
UPSC and the Home Ministry should
issue directions to the Administra-
tion of these Union Territories to
make gquasi-permanent al! Govern-
ment servants who have served al-
ready more than three years.

Mr. Deputy-Speaker: Shri Sinhasan
Singh. (Interruptions) Has a speech
to be made there in the Benches be-
fore he speaks?

Shri Sinhasan Singh: He knows
Hindi much better than I know,

Shri Jaipal Singh: I asked him to
speak in Gurmukhi, not in Hindi.

Mr. Deputy-Speaker: That is a re-
flection against the Chair that he can
understand only Gurmukhi, and not
Hindi. I hope he did not mean that.

1491 (Ai) LSD—9.
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Shri Jaipal Singh: No, Sir.

Shri Sinhasan Singh: In his present
mood, we should not take him wvery
seriously. He is still laughing at my
remark.

TR WA, %W go e
THe dlo frute & grry § 1w gad
TS A qAT WIS T AT G d1
¥ 3 i o< fewmar AgAT § 1 gw Ay
femd g3 & fgrmmde & a §
W g0 a8 fF i 7 509 13
afaEt &t fodH 5 w1 sE-
ot ¥ Tea I+ faEes ot A Y,
Y HT o, o I F ol Awdr ¥ ot
wEed W ¥ wfaw ¥ frwrer
feam | s AT AE0 ¥ afewx
&g fFar mar f6 99 AW AHEA
oA & F9 I femard oF ol o
afefedem & w1 iz 2t s s
33 W ¥ 39 faed &1 waer faar
qr | "9 g UF Wl Y woer o=
# |9 39 avg ¥ F O afefede
F4T qEar § A gX OF AEAT 91 ¥
WA W e ¥ faar gar § —

“I hereby certify that so-an-so,
son of so-and-so, is known to me
for the last so many years, and
that the contents of the petition
are true to the best of my
knowledge.” A

w9 9y gfefene 37 a1 o & 2

IqTeqA WENRW ¢ I A7 HEA
9% qrivgTAE & ¥EH d & |

st Fograw Tog : sfifom &) aw
FEF AR S F AT H a7 1= “¥w
zrgw” 1 fawre foa & o afefede
A 797 ‘B AT AE 97 A g
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[= fagrem feg]

smg &R ‘ewerdw’ ag @es faw W
& o forw & f o A waT 8 1 Sfe
T At e AT ¥ g FEAT § o wmifan
arigdt &1 3§ g F1 A7 wfefmae
& FY arey F F NG sg ATy ¢
amg g afefrde dfs g o goh-
I F e § AT 9991 § WX 99 A
THo THe o, UHo Tlo FT TWT
uifeas afems «7 g%a1 2, 59 afe-
e 81 gifge F & ford gt sifaai
FOR FE IR T [{WE F @Y I=
w79 feFwa I3 A § A Ag A
FuT M AR e & fr adl 18 uwo
Tdo To HAAT Tdo Fo fae &7 |
TrEaE § @ I 1 IH F E1 AEE
FT TATT AT & FAifw 39 &7 48 ToAd
gu v o 5 ag 91 @@t 7 foelt &
I &1 afewrs Fon oza § 39 T
F § 9 MIAANA &F TETE |

T/ g8 o FEaT ¥ 4@ A
KT ¥« 99 fzfede 9T w19 TEF
wd & AR A5G e & a7 g
T ¥ ar ¥ gfag waar dre wido
o ¥ gTEEE FU ¢ 5 99 &7
T FIFIAT HEY & 1 AT I AwE T
R gfeerd FUM FqIH
s A AT § 1 B awe 7 A "
fo ax w9 A Tgw afefese s fag
T4l FTIT FW § W AZ ara qT 34t
faag <1 & ? gt 0% ¥ quaAA( §
% FT 38° 98 §a1 & & am & %
AEATTT HT & O 9 | 39 F qAET
oY w1E 3% g g FAT & 1 WA
T §F F W a1 39 awg ¥ afe-
v ¥ gifew &7 F W oy 3 & Sf
FgrY &= & wifgat 1 o7 & fod a9y
fraga st wsdt & AT W WY
T F AT §F FTT &% Y AT E
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IUAN g ¥ w e fF ag
qz fadig sqra 1 F ¥ og¥ AT 7% 9
ag F81 & 5 39 avg F7 afefeae &
F fad wifaal 1 a9 0T @ €1
FaAT &Y TET afew g F w0 Mg
%R 39 F 9rg &1 ot gfewd 7@ &
3T W 1 AHeF FIFAT T=AT & WK
79 g dmi 1 /fewrd 5@ T
St gAgFE I wiar & g F4v Ifaa
21 @ mwar g f5 W Agew W=
fafreet gre FT I at g9 &1 W
ECAREECTICEIR (L | A

=t oo g : F A & A
T |

=t fegrem fog : aTr @Y 7gT &
fF 97 w1 47 7€ faasa & awdt & A%
agd g Ht 1T | W Y W o 9
F gAY 38 aIg F1 UG FE afeq
&Y gwar & 1 g8faq ¥ 9T ¥ vy
g f5 3 29 qv eirEr § faar 3
FAIE 59 TG B A1 @ F A FFAT
F1 1§07 T F & IE T AT
FTEY 99 grar g | zafed g9 gfe-
fede =1 famra 341 Tifed |

@0 i 78 ag frdea s @
far mrer ot 33 T fafwar e &
d57 ¥ fewwifasrd a1 feam s f
TARTITFNY, & AT o, o AT &
far fea < firaT Tt ag gdT ST R
i fw I°g1 ¥ 39 TR W 95 a9
¥ AT 971 ® 3@ YT T F 13, ¥
v FY I F FT TAT 4T AT )
@ T & 7w W@ 5 ww gfaw
FE AT A TRAT & A F AEH
2T & | g UF wEH ¥ wrar foar avd
F fgg o sam ¥ @ < 5 o6 9w
FT Ig FAT At F gyl ¥ fag
ufafoaw & a% @@= & afegw 57
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IFT &I 99 T TE @A, I 1T FH
faaw & &fer 38 wer foar @@
F AT AT e gaefy STy agi
My g ag 9fF w 9%F # ad
agy 991 fomr 3 §, safed glar ag @
fr grrifer 37 w1 aew1 AgR fagear
g a1 i, 98 g7 S RfE & fag
ST g1 AT & HR g 99 FFEHT
¥ 7Y 95 9T | w1 TW avg N af2w
SAREAIELE ST
FMEET L W@ E | T I
Mt & fau oo fafez a8 @@
THT | YA F FHC & G9AT I FHAT
& 5 9g g %1 39 axg Y @B ATAT 4%
| FAT IR g AfeT na o guidy
T TR @ 61T Sifw Tt o &
AN H F199 g1 § 90 9g o gacy
I FAR TN AT g AT A g
& AT aw ? gwfad § g e
419 AF F faq w7 & T 97 T
AT Y F q0[@ Y 99 WG | gAk
2 AT w0 H Y 99 7 mEeyy
F 7157 FPIA @ w7 faaregaw
FLAT AT AT Y a9 7 I ¥ g1
Y g wged wraw A A 59 qife
¥ Aravar

IUTETH WG © 200 AT FT THA
FA QU FT 7 34 9 57 W@ §
| A 1

sit feigrem fig : s 3w A yy a%
a9 & 1 Y g aeRr &
AIER AT yo Id Y @ ¥
AT el wiw ¥ yy & a Frwr 21

JUTC W Wy : AT ST F_T
4 g w4 7

it g foig © w3 e ¥
W A F e @ F A
T T F 0F qg ¥ arfe
& A ¥ AR g oy ¥ F goae

]
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Sfaq wT #1 9T g g1 7 gfT
1§ A7 T qTor F7T TG § )

¥ a1 g w9 & oy fawa i
fF wifggt s 99 & @t 19 # =
# oifaw #0899 @ I FH AT
# feraTT a3t & 7T g 1T g2
¢ as Ao & fag wagfe
FLAT g o A g awar g R
oY FWT 3I-I¢ AT F Y A9 &
iw fafre @ 3

gureqw wERy © 4 gweaT § %
e &7 58 i a=a‘ﬁi%w femni€ giefi

_oft fegram feg : o &f, W man
foam & < 9oy = ayer Fw feard o
afew ot o w9 F oA 9 e
g a1 wrr wgy sur Y foear g 1 Wl
IHT AFTT WG AT GG K7 IH FH
foreli 21 1

Joreqw wERW ¢ § IA A HBT
Y FEAT——a7 759 ¥ feT ¥ dar w4
&1 5z 1% gt ara Ag g fF e
sw Ay foar #7 99 9% ¥ 6o 78
T 3T Fr AT A o

F ot v 97 foars ag gHT W
o faré 6 g dew wWoSw
7 I AT F TERTAE] ° 45 9% Wi
o4 F feg &1 = § @ FT I
T 997 fo@rs | J at s g fF
et gar & ;i @ ¢ fow ¥ fF amar
faT F1 5 F1w 92 W AT FT AT
F=i #1 797 I fEEw 02 ) W9
a1 q3% ¥ g7 # 3 A9 & fag
faam = F73 & 7 WX W9 3@ 9w
1 g1 FT 3, 2 W W E AW
¢ ferra TE gP0 91 AW 9 A3
e ¥ g @ |
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[+ Fegraa fire]

feemé &gm & fogaemgie &
e W qE ag T g 5o ¥ g
F% ¥ femd a2 yy ad w=Er
O 93T F g@C 7 7y feEmd
MYy W @ 97 Afew
T A Y IW FY T FT UYL A HT
feam & 1 w9 ¥ oF weeH ¥ foar g
® fF oATT g =< # ga w1 wy G
7 ¥ fearar $3 T gagay Exfasa
&T9 %1 € W Y 9K GAEAA
3 3T | AfeT dmfs mit gt wma
qgd ¥ 91 5 #E wo & THed
FifF fem @7 ¥ @ & wfas
afqw s ¥ 9 sr @ 1 9@
aga:mﬂwqﬁaﬁtam N

[l FT ST AT AFQ F AT
S 7 faey &7 =T W afpga-
T FT 3T | 97 feft A Fmagdiz &
oz foe A ® @ oamm g, @
| & gEEE T faAy #r e A
A & WK garg Wt w7 A @ &
T va, WitE w® T ¥ g
U & WX "R A wgar ¥
afew ¥ 1Y § 1 gz AF O ¥ A
T AN WA FHHH AT B
A W) -ueenade dam g,
wif% 7 §2 A-geverge g g, fow
%1 aferm 7g v & v 78 At
wfam & o1 T € | AwE ¥ A
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T AT Al 1 afag @ e
¥ dfga frar smar & w1 fegr oo
@R

3 F% Ao@Ey & ad a1 g0
3 Sarardr ¥ afaw wO A &, A
qaN AEEN & 9T 3§, 9 A
HEATr AEAT & WL WA § IT A OAT
q9x 3T F I X & 1 IF AT WA
AHEU Fi A F AAMGE ASAT G@qT
AR TR I AN TR § AT F
FE-T § oy FT & Sy § AR
F A A | ArIEFAT §9 979 w7
v 21 %1 afafaw oF F=7 wreg F=9
o, ®fF ad Tw w1 wmaw T
o aga & afaEy F1 I w9
& | WL I 9T AT ISAT g, AT A
AT T W wET F fgg & A& Qv
g

w fard Fegrmr g s
g . @Y st & A Q-wEEdE &
o e F o A9 g, M F § /W
SR A famrmr | T A
FqT g HEAT FW & 1 W RETAE ArHew
% A ARfAEt &7 Q-uwergde 9%
@ AT &Y AT ¥ g oA |
grt T Ayl #Y O-meeEe o
g s ag HE 2 g a% gy 0¥
v 1 T A & Frov g =
e o= v AR §Y COTIAHE
¥ afum w2 W g, 9 5 g e dan
2 &1 ofedE, Tm A ama W)
awrege, fedt At frgre & fa=re fear
a7d, 4t gu g9 aform ) g fF
femd e w1 feg & afaw &
¥ FrAfa @ wET Tifgd )

oF q 4g T I4r 5 gEw
I @ F A fraY Af| wr g
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F 7@ faar ardm, 3ET g7 @
€ & & 7 &1, T3 7 7% I AW
FEATE AT gL o AT A {)
X UF WY ITATC qTg T g @ §
f& o g8 @9 W@E, N FH Fq@m
Faf agt 1 g az sfgd 5 wiafaw
% g F wrEHl ag 99w 5 W i
FTH TPL FEAL, AT AGEFT AT, AR
AT AR T 9 agEl A i
faug & 32 = F47 | W I F
faodry odY feafa da1 &Y ot & fF
T AFL 78 999 5 Femwz
77 Q-uqaERT & fAg T Aed
FT Hg T@IT 9, A A HYAT HA
@IS FT I Y qA F Y TAA TH §
AT AR TH T RTA-FAEar
FHT ATAAT |

# s F¥a g oo 3AET A
&0 1 & agi AR Fr G mF
T AN | WEE w13 #iE a8 ar
Fr F R A | HT W OATE, ar
# oy 7 E o as Q-greamae
F1t Y TE A WA AR aEE #®)
AT feaYe § ag @ s qEay fF
T feras syl sy -uerea fear
™ |

FHRA ) 9 I 71 a0
Ty SR ES AN 2, Ty
@ LT A AN @R A g
T & F9AAT & B 9T FUF mWfEAT
Famy § FHT F AEE wr T T
FTT OGN A 99 WA &7 Afag &
s wfaar =9 & ol F aoe
FT T:HARE AT E |

W wmfAT wHEE, S fF ¥ ey
frtn &1 #@ FT w@r 2, ¥ =
F1H &3, 3 gars. (74 7 9ET a1 deity
g 9T TF AR R JeYY & QRYE
B t¥oo TUG FI THEY T AWRT
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TET @7 | (RNY & &N % A
T g, wifefazm o F990
9% O TEI AT | Ag TRE WA G &
AR 9% TOEL 9w @ W carrar
FHRE 39 1 gueT  faT 7 Rt
FIW 9T TG W 1 FAT B WEM
AR Y 913 RgF ¥ fad 99 %) afafew
TEEIETEN | (e § ST FY s
s ar@ g vE, AT fee W 57 Wy
afaq & <&r 77 |

Mr. Deputy-Speaker: Individual
cases shall not be referred to.

ot fegrem foig : =@ wlmw &
At foaid F e far g

TR WERg AT A7 ew
I AT

= fiigram fig: o7 N B =
FAH A TH 99 ST F 90T 7T
RIAR TH AW T L04Y & feye a%
gigq # W@ A I|H TedHz §F
? AT o FTATX FWAT AT fHAT )|
B FT AT FHEA, T IR AT
&1 fiior &7 o @r &, 59 A Ty
FAFETE | AT @ Fra|
Y FEAT 9 € 6 T 5w o
FHEA SHT mm 3 Yoo B
art A 7% a5 fawIEl % g3re
midee w2 ), @ 9% gt fe
qTfT FHEE & frd O 97 ¥ fag
THEYAT 2 | § FHEA #Y ggEE
AAE fF A W A e g
T AT TIE €T 91 are &
gae wedl g omd, T o amEr arfy
7EF g, T WY 7T 48 FaREr
st faw ot frfor s v #1 fnie
L WIRATR AN IE, @R
fed m=gr 7E &
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[ fogram fag)

IR &Y g AT F Few A
# g wra &7 af § fF @ oA &y
AF FT AT 2: WA & 9@ FHEA &
WA G T | R T AFEqT
®1 g1 fear snd, &t wsar v aga
& @va z0 #Y &9 F7a § I TR A
N Ffgd 5 gw Y e W@ A, a1E
# wima & (aags @ @w@ar
ug waAA 99 ¥ fA¥ gany ¥

& =gy fr v ofemw  afaw
FHEA 1 €Y Fragd ) 3y as
AT FY 9AT #% AV frY §t SRS
& ofag & 7 W ftray @rs

Shri EKodiyan (Quilon-Reserved—
Sch. Castes): Mr, Deputy-Speaker,
Sir, I wish to make only a few obser-
vations. The hon, Minister while ini-
tiating the discussion on this report
stated that the intake of Scheduled
Castes and Scheduled Tribes in the
Public service hag increased to a cer-
tain extent. He said that 14 candidates
from among the Scheduled Castes have
been recommended for IAS, But
looking to Appendix III in this report,
we find that even for this LA S. ser-
vice T41 candidates applied, 369 appear-
ed for the examination and only 14
have been recommended, The total
number of applicants from among the
Scheduled Castes in the year 1959-60
who applied for the various posts,
according to this Appendix TIII, is 2,888
out of which only 152 persons have
been recommended, and out of these
152 we find that 101 have been re-
commended for the post of assistants
only. Up to the grade of assistants, I
must concede, there has been some
improvement, but above that, so far
as the higher posts are concerned,
even at present the intake of Schedul-
ed Castes and Scheduled Tribes candi-
dateg is extremely inadequate,
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The Commisison in the Report has
pointed out that for certain posts ex-
clusively reserved for the Scheduled
Castes and Scheduled Tribes candi-
dates were not available. Therefore
we cannot have satisfaction that com-
pared to previous years there has
been a little improvement in their
intake into the public services. The
fact remains and everybody knows
that the representation of fhese wea-
ker sections in the public services
is extremely inadequate. In view of
this fact, I would request the hon.
Minister to relax further the rules
for recruitment of these people to
the public services, If any such
further relaxation is done, I do not
think that it will be wrong.

I am grateful to the hon. Minister
that Government have taken certain
steps to give special coaching to
selected candidates from among
these communities. But T want to
know what actual progress has been
made in this scheme of introducing
special training for Scheduled Castes
and Scheduled Tribes. Even today
only one university has accepted this
scheme, that is, the Allahabad Uni-
versity. I would request the hon.
Minister to extend the scheme to
other universities also, specially in
the south, because people from the
south will find it very diffcult to
come and have this training course
at Allahabad. Therefore some more
centres may be opened in some other
universities also.

Every effort will have to be made
to bring the weaker sections to the
level of others. Special concessions
will have to be given to these people.
But unfortunately I must point out
certain institutions are being kept
exclusively for the benefit of the
richer sections. I am referring to fhe
Sainik Schools, that is, the military
schools which are being opened at
various centres in the country. I am
told that the tuition fee for one year
together with the caution money and
some other fees in these schools may
come to about Rs, 2,000 per year and
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if the parents of a child who is quali-
tied for admussion to these Sainik
Schools do not remit this amount, the
cnild will not be admitted. I under-
stand further that no exemption is
being given in this respect to the
Scheduled Castes and Scheduled Tri-
bes. Therefore I think the result will
be that these institutions will be the
exclusive privilege of the richer sec-
tions only® 1 would request the hon.
Minister to look into this matter also
and give some concession to these
people.

The next point that 1 wish to
make is a very pertinent one. The
Commisison has suggested that there
must be forward planning in the mat-
ter of recruitment to the services,
specially in the fields of science and
technology. The hon. Minister has
stated that Government have taken
into consideration this point also and
recently they have started new techni-
cal institutions for training our young
men in this specialised field. But
mere starting of new technical insti-
tutions will not be enough because we
find that in our country today, on the
one hand, we complain of lack of
adequate personnel in the technical
field and, on the other, we find that
a large number of engineers and other
technical personnel are unemployed.
The pattern of education in the coun-
try is such that we are faced with
such a paradoxical situation. The
point I wish to make is that the pat-
tern of our education must be corre-
lated with the requirements of plan-
ned development of our country. For
a particular period, for example, the
Third Plan, in a particular field of
engineering, say Electrical engineering
or in any other field, say Geology
or any other sphere, we must have a
precise idea as to the actual require-
ments. If we have an idea of the
actual requirements, we can plan in
advance and encourage our young
people to take up those special sub-
jects. Therefore, I think the Com-
mission has rightly pointed out that
this matter of forwand planning is
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of urgent importance. 1 think the

Government will consider this point

also very seriously,

Several Members have referred to
irregular appointments and delayed
references. I am sorry to state that
this has become a regular feature of
the U.P.S.C. reports. In all the reports,
we come across this complaint from
the U.P.S.C. So far as cancellation of
certain recruitment is concerned, I
can understand the reason advanced
by the hon. Minister that on consi-
derations of economy at a latter stage,
they were forced to drop the idea of
appointing certain officers. That, we
can understand. But, there is no
justification whatsoever for delaying
references to the Commission for
over a period, in certain cases, of
more than two years. They have
given several examples here, and an
Appendix has also been added. I
need not go into them. There is
one glaring example. That is about
an officer who was appointed in the
Planning Commision in the Prohibi-
tion Enquiry Committee. It says:

“An officer was appointed, with-
out prior consultation with the
Commission, to the post of Mem-
ber-Secretary of the Prohibition
Enquiry Committee in December,
1954 and he held this post up to
31st January, 1956 on a consolida-
ted pay of Rs. 1500 per month.
The officer was later appointed
as an Officer on Special Duty
with effect from Ist February
1956.”

The point I wish to make is that this
officer who was first appointed on
31st December, 1954, held his post in
different capacities up to 31st Jan-
uary, 1960, that is up to a period of
about 6 years. According to rule 4
of the UP.S.C. (Exemption from
Consultation) Regulations, 1958, it is
incumbent on the Government to refer
all cases of appointment where the
appointment is likely to continue for
more than one year. But, in this
case, we find a glaring violation of
these regulations. I find no justifica-
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[Shri Kodiyan]

tion whatsoever in delaying the re-
ference.

17 hrs.

I am sorry to state that the hon.
Minister said that these irregular ap-
pointments and delayed references
are, in most cases, inevitable. If it
is inevitable, then I think it is time
that the U.P.S.C. should be told that
it is none of their business to refer
to these delayeq references ang irre-
gular appointments. It is a very sorry
State of affairs that every year these
irregularities should happen. There-
fore, I would request the hon. Minis-
ter not to explain away these irregu-
larities, with technical reasons, but
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to see that these irregular appoint-
ments and delayed references are at
least brought to the minimum.

Shri N. R. Muniswamy (Vellore):
Perhaps, the report of no other com-
mission or corporation has come under
so much of criticism as the one that
we are now having under discussion.

Mr. Deputy-Speaker: We shall hear
the rest tomorrow.

17.91 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
November 30 1961|Agrahayang 9, 1883
(Saka).





